FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

ECOLEX INDUSTRIAL PRODUCTS PVT LTD OPERATING IN TRADING OF RAW
MATERIAL FOR CERAMIC SECTOR AT GANDHINAGAR, GUJARAT

(Under Regulation 36 A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN &
CIN/ LLP No.

ECOLEX INDUSTRIAL PRODUCTS PVT
LTD

ALCR7865A

U26990GJ2022PTC130963

Address of the registered office

Shop No. FF/23- Vihani Complex, Opp
Goras Dairy, Gandhinagar Gujarat- 382721

URL of website

INo Website of the Corporate Debtor

Details of place where majority of fixed assets are
located

At the Registered Office

Installed capacity of main products/ services

INA

Quantity and value of main products/ services sold
in last financial year

INA

Number of employees/ workmen

INIL

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, relevant dates for subsequent events of the
process are available at:

Details can be sought by sending request
at cirp.ecolex@gmail.com,

9. |Eligibility for resolution applicants under section |Details can be sought by sending request;
25(2)(h) of the Code is available at: at cirp.ecolex@gmail.com
10. | Last date for receipt of expression of interest 27/01/2026
11.|Date of issue of provisional list of prospective 02/02/2026
resolution applicants
12. | Last date for submission of objections to provisional 07/02/2026
list
13. | Date of issue of final list of prospective resolution 12/02/2026
applicants
14. Date of issue of information memorandum, 17/02/2026
evaluation matrix and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution plans 17/03/2026
16. | Process email id to submit EOI cirp.ecolex@gmail.com
Note : The above information is provided from the details provided by the Suspended Board of
Directors.
Sd/-

Mr. Rahul Nareshbhai Shah

Resolution Professional

Reg No- IBBI/IPA-001/1P-P02170/2020-2021/13367
Validity of AFA till 30.06.2026

20 Sudershan Society, Part 2, Naranpura, Ahmedabad
Date :10/01/2026

Place : Ahmedabad
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Possession Notice (For Immovable Property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline
Housing Finance Ltd.) (Il FL-H FL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002 and in exercise of powers conferred under section 13(12) mad with Rule 3 of the Security
Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the company to the
Borrower/Co-Borrowers mentioned herein below to repay the amount notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him under Section 13(4) of the said Rules. The borrower in particular and the publicin general are
hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of IIFL
HFL for an amount as mentioned herCein under with interest thereon. The borrowers attention is invited to provisions of
sub-section (8) of section 13 of the Act, If the borrower dears the dues of the "IIFL HFL" together with all costs. charges
and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets shall not be sold or
transferred by "IIFL HFL" and no further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets.
Name of the Borrower(s)/ Description of the Secured Asset Total Outstanding| Date of [Date of
Co-Borrower(s) (Immovable Property) Dues (Rs.) [Demand|Posse-
Mr. Janardanprasad Tiwari [All that piece and parcel of R.S.No. 28,208, R.S.No. | Rs. 1005546.00/- Notice | ssion
Sweta SamoshaAnd |28, Ayodhyapuram Residency, Jitali, Ankleshwar -|(Rupees Ten Lakh| 09110/ 07/01/
Nesta House 1393001 Area Admeasuring (N SQ. FT): Property| Five Thousand | 2025 | 2026
Mrs. Chanda Tiwari  |Type: | and_Area, Super_Built_Up_Area, Saleable_ Forty Six Only)
Prospect No. IL10440931 Area Property Area: 432.00, 415.00, 1,055

For, further details please contact to Authorised Officer at Branch Office : Shop No E1 & D4, First Floor,Golden Trade
Centre,Old National Highway-8 Road, Ankleshwar-393002. Dist. Bharuch or Corporate Office : IIFL Tower, Plot No.
98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

PLACE : GUJARAT
DATE : 10.01.2026

IDFC FIRST Bank Limited

For IIFL Home Finance Limited
IDFC FIRST
(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and Bank
presently known as IDFC First Bank Limited) | CIN : L65110TN2014PLC097792
Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.
Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022
NOTICE UNDER SECTION 13 (2) OF THE SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank
Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as
IDFC First Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have been secured by
the mortgage of their respective properties. As they have failed to adhere to the terms and conditions of the
respective loan agreements and had become irregular, their loan were classified as NPA as per the RBI
guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective
notices issued more particularly described in the following table and further interest on the said amounts shall also
be applicable and the same will be charged as per contractual rate with effect from their respective dates.

Sd/-, Authorised Officer,

Sr Loan Type of Name of borrowers and |Section 13 (2)|Outstanding amount as per
No.|Account No. Loan co-borrowers Notice Date Section 13 (2) Notice
1| 33715997 |Loan Against |1. Vikramsinh Chandansinh | 13.12.2025 INR 2,98,917.53/-
Property Chauhan
2. Jayotsnaba Vikramsinh
Chauhan

Property Address : All That Piece And Parcel Of Land Along With Structure Standing There On Being The
Residential Property Out Of Karza (jethi) Gram Panchayat Property No. 540 In Old Gamtal, Total Admeasuring
850.00 Sq. Fts., Situated In The Sim Of Karza (jethi), Taluka: Amirgadh, District: Banaskantha, State: Gujarat-
385135, And Bounded As : East : Public Road, North : House Of Becharsinh, West : Public Road, South:
House Of Kanusinh.

2 | 128971959 | Loan Against |1. Parmar Bhupendrabhai 22.11.2025 INR 9,68,070.57/-
Property Khushalbhai
2. Parmar Rajeshbhai
Khushalbhai

Property Address : All That Piece And Parcel Of Land Along With Structure Standing There On Being The
Residential Property Out Of Nizampura Group Gram Panchayat Property No. 291, And Assessment Serial No-
303 In Old Gamtal, Total Admeasuring-1620.00 Sq. Fits, Situated In The Sim Of-parmar Vas, At- Nizampura, Ta.
Vadgam, Dist.banasakantha, State. Gujarat-385421, And Bounded As:- East : Rasto, North : House Of
Parmar Somabhai Savabhai, West : Rasto, South: Open Land.

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details
shown in the above table with contracted rate of interest thereupon from their respective dates and other costs,
charges etc., within 60 days from the date of this publication, failing which the undersigned shall be constrained to
initiate proceedings, under Section 13 (4) and section 14 of the SARFAESI Act, against the mortgaged properties
mentioned hereinabove to realize the amount due to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) . Further
you are prohibited under Section 13 (13) of the said Act from transferring the said secured assets either by way of
sale/lease or otherwise.

Sd/-

Authorized Officer

IDFC First Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited)

Date : 10.01.2026
Place : Gujarat

ART HOUSING FINANCE (INDIA) LIMITED

(Formerly known as ART Affordable Housing Finance (India) Limited)

Yo ART

HOUSING FINANCE
Own your dreams

Regd. Office: 107, First Floor, Best Sky Tower, Netaji Subhash Place, Pitampura, New Delhi-110034

Branch Office: 49, Udyog Vihar Phase 4, Gurugram, Haryana 122015

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INETRESTACT, 2002

Undersigned, being the Authorized Officer of ART Housing Finance (India) Limited, a Financial Institution under Section 2(1)(m)(iv) of the SARFAESI
Act, 2002 having its registered Office at 107, Best Sky Tower, Netaji Subhash Place, Pitampura, Delhi-110034 hereafter “the Secured Creditor”) serve
upon the present notice in below loan account number which was declared NPA as on 05.01.2026

s, LOAN NAME OF ADDRESS OF PROPERTY DATE OF OUTSTANDING
NO A/CNUMBER | BORROWER& |  THE BORROWER ADDRESS OF DEMAND DUES
CO-BORROWER | & CO-BORROWER SECURED ASSETS NOTICE 13(2)
1.| LNRJT02723- | PANKAJ | UDAYNAGAR 2 STREET | ALL THE PIECE AND PARCEL OF | 06.01.2026 | Rs.36,31,425/-
240009724 KUMAR | NO.2/8 CORNERNEAR | IMMOVABLE PROPERTY OF (RUPEES THIRTY
RAJPUT | MANSHIPLAY HOUSE, | RESIDENTIAL HOUSE BEARING SIX LAKH THIRTY
y MAVDI RAJKOT GUIARAT | PLOT NO. 31 PAIKI SOUTH SIDE, ONE THOUSAND
360004 & BAHARI, REVENUE SURVEY NO. 115/1 FOUR HUNDRED
KIRAN | NEWADHIVA, RAMNAGAR, | SITUATED AT VILLAGE-MAVDI, TWENTY FIVE ONLY)
ALIAS | BANEWARAJAUNPUR | DIST:RAJKOT, GUIARAT AS ON 06.01.2026
KIRAN | BAZAR NEORHIA UTTAR
PRADESH 222128
2.| LNRJT02723- | TRIVEDI | SHERINO.1 TENAMENT, | ALL THE PIECE AND PARCEL OF | 06.01.2026 | Rs.30,90,449/-
240009743 KOMAL | GODWON ROAD, RAIKOT, | IMMOVABLE PROPERTY A (RUPEES THIRTY
DHAVAL & | SHAKTI SOCIETY RESIDENTIAL HOUSE BEARING LAKH NINETY
TRIVEDI | RAILNAGAR MAIN ROAD | REVENUE SURVEY NO. 553 PAIKI THOUSAND FOUR
NEAR POPATPADA MAIN | CITY SURVEY WARD NO. 18; CITY FORTY NINE ONLY)
DHAVALBHAL| poap RJKoT GUIARAT | SURVEY NO. 3/B/133; TPS. NO. AS ON 06.01.2026
M& 360001 & 23 (RAJKOT); 0.P NO. 1; EP NO. 1;
TRIVEDI | KRUSHNANAGAR STREET ém HKONUOSVQ’QO'\“\SSTRL“C"?EDDH&X
MANISHBHAI QSH‘QE?V’;‘)\E‘;B‘;‘,’V"@L LAND AREA ADME. 5183 SQ.
VENILAL
POPATPADA MAINROAD | MTRS; OF PLOT NO. 133; AT
RAJKOT GUIARAT 360001 | VILLAGE: RAJKOT, TA: DIST.
RAJKOT GUJARAT

The Noticee's are called upon to pay the above said amount within 60 days from the date of this notice failing which AHFL will be constrained to
exercise its rights of enforcement of security Interest as against the Secured Assets given in the Secured assets mentioned herein. This notice is
without prejudice to any other right remedy available to the AHFL.

The Borrower's attention is invited to provision of the sub section (8) of section 13 of the act, in respect of time available, to redeem the
secured assets. sq/

Authorised Officer
ART Housing Finance (India) Limited

Date :10.01.2026
Place : Rajkot (Gujarat)

Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Enter a better life  COrporate Office: Chola Crest, Super B, C54 & C55,4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032

APPENDIX IV [See rule 8 (1)] POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of Cholamandalam Investment and Finance
Company Limited, under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon
you being the borrowers (names and addresses mentioned below) to repay the amount mentioned in the said notice and
interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed
to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on me under sub-
section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers
mentioned here in above in particular and the public in general are hereby cautioned not to deal with said property and any
dealings with the property will be subject to the charge of M/s. Cholamandalam Investment And Finance
Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

NAME AND ADDRESS OF | DATE OF DESCRIPTION OF THE PROPERTY DATE OF
BORROWER/S DEMAND OUZ;T{,‘\[T,?TING POSSESSED POSSESSION
& LOAN ACCOUNT NUMBER | NOTICE
Loan Account No.: Rs. 20,02,911/- | all the piece and parcel of immovble property
HL24STR000077006 (Rupees Twenty | bearing Plot no. B/1 (After KJP Block/Survey
gr{MrS- Premshankar Vijendra lakhs Two | No. 109/1 Paikee Plot No. 1-B), (After
al i | Promulgation New Block/Survey No. 4352
MrMrs. Kiranrai =~ § st:f:dnglg‘lln; admeasguring 800.00 Sq.fts.i.e.7z¥.349 sq.mts? 8 -§
B e ol & | Oy ason .| Along with univided share n the land with all| ~
Ghelkhadi lgla\}sari Guiarat - & fights situated at R.S.No. 109/1, Moje Village| < @
, » Gujara EN 16-09-2025 |/ . h - © O
306445 Vijalpore, Taluka. Jalq!pore Dist. Navsari own byl ea
Also At : Plot No B/1 As per tax (1) premshankar vijendra ray & (2). K|ra!n
bill - House No.1787/0, Premshankar Ray. Four Corners of the Said
Surbhi Nagar, Moje. Vejalpore, Property:- East:- Land of Survey No. North:-
Sub Dist. Navsari Jalalpore, Land of Pranladbhai dave West:- Road South:-
Dist. Navsari, Gujarat - 396445 PlotNo. B-2
Loan Account No.: Rs. 21,31,584/- | All that Piece and parcel of property bearing
HL24STR000144920 (Rupees Twenty | Block No.7, As per Navsari Nagar Paiki ward no.
Mr/Mrs. Haresh Arvindbhai Onelakhs |3 (Old WardNo. 2), House No. 2976
Kagthara . Thirty One | admeasuring 975 Sq. ft., i.e. 90.70 sq. mtrs. at
Mr/Mrs. Parulben Hareshbhai § Thousand  |"Shiv Shakti No. 3 Co. Op. Ho. Soc. Ltd." 9 5
Kagathra . S | FiveHundred |Situated on the land bearing Old Revenue S.| & @
qnareResidingat Mo 7BL2 | =2\ “gighiy Four (No. 643, 644 paiki, Tika No. 39 and 40, City| 3 &
Shiv Shaidi, Navsari, Vibhag-2, | & | oY con (o0 O Y PETL R8O Y2 g
Nr. Somnath Temple, Navsari, 109028 Survey No. 2275, 2278 palkl, T P Scheame Nq. Sa
Gujarat - 396445 1, F. P. No. 424, of Moje Village Navsari,
Also At : B. No. 7,Ward No. 2/1, Shantidevi Raod, Taluka Navsari, District
House No. 2976, Nr. Somnath Navsari. Bounded as under;- East: Private
Mahadev Mandir, Shantadevi Property, West: BLock No.6, North: Private
Road., Shiv Shakti No. 3 Co. Op propertyy South: Road
Hsg. Soc. Ltd., Navsari, Navsari,
Navsari, Gujarat, 396445 Nr.
Somnath Mahadev Mandir,
Shantadevi Road, Old Rs.No -
643, 644, Tika No. 39,40, Cs

Date : 06.01-2026 AUTHORISED OFFICER,

Place : Navsari

M/s. Cholamandalam Investment and Finance Company Limited

S Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

/ Enter a better life  Corporate Office: Chola Crest, Super B, C54 & C55,4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032

APPENDIX IV [See rule 8 (1)) POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of Cholamandalam Investment and Finance
Company Limited, under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon
you being the borrowers (names and addresses mentioned below) to repay the amount mentioned in the said notice and
interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed
to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the
undersigned has taken Possession of the property described herein below in exercise of powers conferred on me under sub-
section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers
mentioned here in above in particular and the public in general are hereby cautioned not to deal with said property and any
dealings with the property will be subject to the charge of M/s. Cholamandalam Investment And Finance
Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

NAME AND ADDRESS OF DATE OF
& LOAN ACCOUNT NUMBER | NOTICE
Loan Account No.: Rs.2102044/- | All that right, titles and interest of property
HLO5SMES000022534 (Rupees Twenty| situated at Punasan Gram Panchayat Property
Mr. Amrutbhai Naranbhai o OneLakhs |No. 1/97, Assessment Serial No.19,| ¢
Chaudhari S Two Thousand | Dhanodiya Vas(Gamthan) admeasuring 71.02| & -g
Mrs. Puriben Amrutbhai 3 Forty Four | Sq. Mirs. Ta. & Dist. Mehsana, Registration| &' 9
Chaudhari > Only)ason | Sub District Mehsana. EAST: ROAD WEST:| & §
Both are Residing at: = | 14102025 |HOUSE OF JITIBEN NORTH: HOUSE OF| ©&

Dhanodiya Vas, Punasan, LALITBHAISOUTH: ROAD.

Punasan, Opp. Punasan Bus
Stend, Mahesana,

Gujarat - 382710

Also At : 1/97, Dhanodiya Vas
Punasan Opp. Punasan Bus
Stend Mahesana 382710

Date : 06-01-2026
Place : Mehsana

AUTHORISED OFFICER,
M/s. Cholamandalam Investment and Finance Company Limited

PUBLIC NOTICE
Registered Office: ICICI Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara- 390007

”'(:ICI Bank Corporate Office: ICICI Bank Towers, Bandra-Kurla Complex Mumbai 400051
GOLD E-AUCTION CUM INVITATION NOTICE

The below mentioned borrowers have been issued notice to pay off their outstanding amount towards the facility
against gold ornaments.("Facility") availed by them from ICICI Bank Limited ("ICICI Bank"). We are constrained to
conduct an E-Auction of pledged gold ornaments on January 21, 2026 as they have failed to repay the dues. ICICI Bank
has the authority to remove account /change the E-Auction date without any prior notice. Auction will be held online-
https://jewel-auction.procuretiger.com between 12:30 pm to 3:30 pm. For detailed Terms and conditions, please log into
given website. In case of deceased borrower, all conditions will be applicable to legal heirs.

Loan A/C No. Loan A/C No. Loan A/C No.
Branch Name: Ahmedabad - Ctm Branch Name: Dholka

[Customer Name [ Customer Name | Customer Name

Branch Name: Palanpur

346662002381 Pankaj Patel 182962011394 [Niravbhai Rathod| [660262009097 [Madhusudansinh
Branch Name: Ahmedabad — Branch Name: Dhrol, Gujarat V Solanki
Khokhra 363862004129 Jadeja Branch Name: Palanpur —
750762000600 Rajput Chhtrasinh Hanuman Tekadi
Sudhirsingh Gandhinagar - Kudasan li 586562001127 Dneshbhai
Branch Name: Ahmedabad - 548362000058 Vikram Singh Rathod
Makarba _ Branch Name: Gondal Branch Name: Rajkot-
423557000034' Kureshi 048662007878 Dodhiya Kalawadroad
Abdulbhai Sultanbhai -
i 624862017552 [Pandya Abhishek
Branch Name: Ahmedabad- Sumarbhai i
Spme AT _ Kamleshbhai
> Branch Name: Himmatnagar Branch Name: Rajkot-Nanavati
182857000028 Dhaval . 045262009993 | Naileshkumar Chowk
Mahendrabhai Pandya
Patel 045262015457 Aravindbhai 338857000024 Vipul .
Branch Name: Ahmedabad-Vasna, Dhulabhai Patel Parsotambhai
Nakum

034462005959 Viral Hirenbhai
Shah

Branch Name: Jafrabad
431362000209 [IMohsin Rasulbhail

Branch Name: Rajula

Branch Office : YES Bank Ltd, Second Floor, Unit No. G/3, 102-103,
/' YES BANK (g centre, C.G Road, Amedabad—380009

Registered & Corporate Office : Yes Bank Limited, Yes Bank House, Off Western Express
Highway, Santacruz East, Mumbai - 400055.

POSSESSION NOTICE
Whereas, Loan Account No. 39269700000186

The undersigned being the Authorized Officer of YES Bank Limited, under Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and in
exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 has issued Demand Notice dated 22.09.2025 under Section 13(2) of
the said Act calling upon the borrower M/s. Shiv Provision Stores Thought lts Proprietor
Biharilal Udaji Mali (Borrower), Laxmiben Biharilal Mali (Co-Borrower) & Chandankumar
Udaram Parmar (Co-Borrower & Mortgagor) to repay the amount mentioned in the said notice
being Rs. 4,32,445.38/- (Rupees Four Lakh(s) Thirty-Two Thousand Four Hundred Forty-Five And
Paise Thirty Eight Only) as on 19-09-2025 together with further interest at contractual rates on the
aforesaid amount, incidental expenses, costs, charges, etc. incurred from 20.09.2025 till the date
of paymentand/ or realization within 60 days from the date of the said notice.

The borrower mentioned herein above having failed to repay the amount, notice is hereby
given to the borrower mentioned hereinabove in particular and to the public in general that the
undersigned has taken Symbolic Possession of the property described herein below in
exercise of powers conferred on him under Section 13 (4) of the said Act read with the Rule 8 of
the said Rules on 06.01.2026.

The borrower mentioned hereinabove in particular and the public in general are hereby
cautioned not to deal with the said property and any dealings with the said property will be
subject to the mortgage of YES Bank Limited, for an amount of Rs. 4,32,445.38/- (Rupees
Four Lakh(s) Thirty-Two Thousand Four Hundred Forty-Five And Paise Thirty Eight Only) as
on 19-09-2025 together with further interest at contractual rates on the aforesaid amount,
incidental expenses, costs, charges, etc. incurred from 20.09.2025.

This is to bring to your attention that under Sec.13(8) of SARFAESI Act, where the
amount of dues of the secured creditor together with all costs, charges and expenses
incurred by secured creditor is tendered to the secured creditor at any time before the date
of publication of notice for the public auction/ tender/ private treaty, the secured asset shall
not be sold or transferred and no further steps shall be taken for transfer or sale of that
secured asset.

All that right, title and interest of Property bearing Shop no. 01 Ground Floor admeasuring 17.37
sg.mtrs. i.e. (187 sq.ft.) Milkat no. 2/587 Known as "SHIV PROVISION STORES" Mangalmurti
Complex Situated Revenue Survey no. 27/A-01 admeasuring 11 Akar 06 Guntha, City Survey
no. 4704, Sheet No.5 Plot no. 116 & 117 paiki Akare 18-79 Paisa, Mouije Village: Navadeesa,
Sub District: Deesa, District: Banaskantha. as led as under: Boundaries: East : Road,
West : Room No. 2, North : National Highway No.14, South : Open Plot.

Date: 06.01.2026, Place : Banaskantha  Sd/- Authorised Officer, Yes Bank Limited

Advertisement giving notice about registration under Section 366 of the
Companies Act, 2013 Part | of Chapter XXI
[Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1)
of the Companies (Authorized to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of section 366 of the
Companies Act, 2013, an application is proposed to be made after fiteen days
hereof but befare the expiry of thirty days hereinafter to the Registrar at Central
Registration Centre (CRC) that ROYAL PLUS SHASHWAT LLP, a LLP may be
registered under Part | of Chapter XX of the Companies Act, 2013, as a Company
limited by shares.

2. The principal objects of the company are as follows:

Tocarry on the business in India or elsewhere of providing encalogy treatment
to its patients and other related services including setting up a Nursing home
andlor day care centre with onco pharmacy and pathology laboratory,
chemotherapy facility and cutpatient clinic for Cancer patients and other medical
practice, Trading and service in medicines, bandages, nutritional gocds, herbals,
surgical and medical item, capsule, tablets, syrups, all kind of ayurvedik, allopathic
and homeopathic medicines, and to establish shop, showroom, medical for the
trading of various medicines and to act as consullants and advisor providing
technical know-how; technical service and alled service of the establishment
operation and improvemnent of nursing home, clinics, hospitals, laboratories and
other related work and carry on activity of research in medical science for service of
healthcare to human being and to establish, Organize, Manage, Undertake,
Promote, develop, Own, acquire, administer, improve, equip, initiate, encourage.
provide, maintain, subsidies, and run hospital, clinic, rehabilitation centre, chemist
shop, blood bank testing ]aborawry ¥eray centre, ECG clinics, sonography
centre, dlagnostlc centre, scan centre, nursing home, orthopaedic centre,
ph3.'S|c>thera,cn,r centre, pollo clinic, Medical Stores, research laboratories and
training centre, drug formulators etc.

3. Acopy of the draft memorandum and articles of association of the proposed
company may be inspected at the office at Shop no. 301.401.501,601, Royal Plus
Building, near Paradise Hall, beside Rozar School, Chandan Park main road,
Raiya Road, Rajkot, Gujarat, India, 360005

4. Naotice is hereby given that any person objecting to this application may
communicate their abjection in writing to the Re?istrar at Central Registration
Centre (CRC), Indian Institute of Corporate Affairs (IlCA), Plot No. 6,7, 8, Sectar 5,
IMT Manesar, District Gurgaon, Haryana — 122050 within twenty-one days from
the date of publlcatlon af this notice, with a copy to the Shop no. 301,401,501,601,
Royal Plus Building, near Paradise Hall, beside Rozari School, Chandan Park
main road, Raiya Road, Rajkot, Gujarat, India, 360005, Sd/-

Alpeshkumar Jayantilal Kikani
Gautamkumar Sureshbhai Makadia
Designated Partner & Proposed Director

Dated this
10th January, 2026

Branch Name: Akodra Ghort 162362014872 |Alkubhai Najbhai
309762000357 Rohitsinh Branch Name: Jamjodhpur Varu
ch;g::gz'"h 399962002724 Suman Branch Name: Sayla
Khimarajabhai 340162006303 [Tharesa Tejabhai
Branch Name: Bavla Devayatbhai Savshibhai
049662007266 S“'“"Gm" 'i:m‘" Branch Name: Jasdan 340162011593 Sanjaybhai
_Sup - 170862016882 Bharatbhai Goradhanbhai
049662008214 Vishnubhai Bhikhabhai Makwana
itubhai Gadhvi
Eranch oM Chanaoan _Susara | [[Branch Name: Shapar - Veraval
- " 170862018896 |Sanjay Babubhai| 557157000046 Sukhdevbhai
174057000023 Divan Vavadiya e Rpovbhat
Mohasinsha 170862018950 Versibhai ke
Abbassha . n akavana
Lakshibhai .
Branch Name: Daramli Galehar Branch Name: Surendranagar
744762000465 Kasambhai 170862022130 Amarshibhai 045362006398 Ketankumar
Karimbhai Danabhai Solankil Budhalal
Mansuri 170862024030 Mansukh Satapara
Branch Name: Deesa Domadia Branch Name: Talaja
049762021278 Pravinbhai Branch Name: Kadi 375757000106 | Shweta Yadav
Suthar 044262012114| Bharatbhai Branch Name: Thangadh
049757000342 M;;‘;?_gt,‘;:;?' Mafabhai Rabari| 1155657000414 Abhubhai
haratbhe Branch Name: Khambhat Babbhai Dhadhal
183262016499 Akash i
Branch Name: Dehgam, Ghanahsambhai | | 170662012377 \f{o_ghubl:\l;m_
171862011703 | Dashrath Zala vaghela ch'\clxlggr al
171857000152 | Satish Rathod :
|_satish Ratho Branch Name: Kheralu 170662016358 Devshibhai
Branch Name: Dhanera 400662001770 Haidarkhan Ramabhai
212162004948 Prakashbhai Samasherakhan Khambhala
Khemabhai Khanecha Socc3030504 T
Purohit 400662002229 Ashokbhai D‘:‘J'I k,“'
212162006003 Neelabhai Dahyabhai olakia
Raymalbhai Prajapati 170662021754 Rudatala
Munji Branch Name: Mansa - Vijaybhai
212162006035 Harjibhai Muktanand Complex Kalabhai
Ravtabhai Patel 172062009322 [Patel Chhayaben Branch Name: Delhi-
Branch Name: Dhari 172062009327 Panchal Mahavirenclave
790157000029 Travadi Asif Rajeshbhai 182157000038 Shishupal Singh
Asgarali Rahulkumar Tomar
Date :10.01.2026

Place : Ahmedabad, Anand, Rajkot, Surendranagar, Sabar Kantha, Banas Kantha,
@mreli, Bhavnagar, Gandhinagar, Mahesana, Jamnagar

CC

S/d Authorised Officer
For ICICI Bank Limitety

KOTAK MAHINDRA PRIME LIMITED
Registered Office - 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai -

400051 . Branch office at:- 6th Floor, 22 Camac Street, Block - B, Kolkata - 700016

POSSESSION NOTICE

(For immovable property)
(As per Appendix IV read with Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Loan Account Name: Mr. Rameshbhai Issardas Revachandani, Loan Account No. KLAP39982, KLAP71981 & KLAP171047
WHEREAS,
The undersigned being the Authorised Officer of the Kotak Mahindra Prime Ltd. a Non-banking Finance Company within the meaning of]
the Banking RegulationAct, 1949 havingit's Registered Office at:- 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai-
400051 and Branch office at:- 609-610, Arundeep Complex, Race Course Gotri Road, Vadodara — 390007, under Securitization and
Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 ("SARFAESI Act") and in exercise of the powers
conferred under sections 13(2) and 13 (12) read with Rule 8(1) of the Security Interest (Enforcement) Rules, 2002 issued a
Demand Notice dated 09-Sep-2025 to, 1.Mr. Rameshbhai Issardas Revachandani (Borrower/Mortgagor) Having Address At: B-28,
Sharda Society, Premdas Hospital, Warasiya, Vadodara-390006. Also At: B/39, Basement, Padmavati Shopping Center, Nyaymandir,
Opp. Sursagar, Vadodara-390001. Also At: Trivia, Shop No. 12, Ground Floor, Nr. Natubhai Circle, Race Course Road, Moje Jetalpur,
Taluka And Dist. Vadodara-390007. Also At: Bilipatra, Flat No. 414, Fourth Floor, Opp. Bankers Hospital, Nr. Sai Baba Society, Warasiya
Ring Road, Mouje Savad, Taluka And Dist, Vadodara — 390006. 2. M/s Sagar Textile Through Its Proprietor: Mr. Rameshbhai
Issardas Revachandani (Co-Borrower) Having Address At: 07, Bilipatra Duplex, B/h Rto, Warasiya, Fatepura, Vadodara-
390006.Also At: B-39, Basement, Padmavati Shopping Center, Opp. Sursagar, Vadodara-390001. Also At: Trivia, Shop No. 12, Ground
Floor, Nr. Natubhai Circle, Race Course Road, Moje Jetalpur, Taluka And Dist. Vadodara-390007. Also At: Bilipatra, Flat No. 414, Fourth
Floor, Opp. Bankers Hospital, Nr. Sai Baba Society, Warasiya Ring Road, Mouje Savad, Taluka And Dist, Vadodara — 390006 . 3.Mr.
Ashok Issardas Revachandani (Co-borrower/Mortgagor) Having Address At: 07, Bilipatra Duplex, B/h Rto, Warasiya, Fatepura,
\iadodara-390006. Also At: Trivia, Shop No. 12, Ground Floor, Nr. Natubhai Circle, Race Course Road, Moje Jetalpur, Taluka And Dist.
\iadodara-390007. Also At: Bilipatra, Flat No. 414, Fourth Floor, Opp. Bankers Hospital, Nr. Sai Baba Society, Warasiya Ring Road,
Mouje Savad, Taluka And Dist, Vadodara — 390006. 4 Mr. Deepak Issardas Revachandani (Co-Borrower/Mortgagor) Having
Address At: 07, Bilipatra Duplex, B/h Rto, Warasiya, Fatepura, Vadodara-390006. Also At: B-28, Sharda Society, Premdas Hospital,
Warasiya, Vadodara-390006. Also At: Trivia, Shop No. 12, Ground Floor, Nr. Natubhai Circle, Race Course Road, Moje Jetalpur, Talukal
And Dist. Vadodara-390007. Also At: Bilipatra, Flat No. 414, Fourth Floor, Opp. Bankers Hospital, Nr. Sai Baba Society, Warasiya Ring
Road, Mouje Savad, Taluka And Dist, Vadodara — 390006. 5.Mrs. Seemaben Revachandani (Co-Borrower/Mortgagor)_ Having
Address At: 07, Bilipatra Duplex, B/h Rto, Warasiya, Fatepura, Vadodara-390006. Also At: B-28, Sharda Society, Premdas Hospital,
Warasiya, Vadodara-390006. Also At: Trivia, Shop No. 12, Ground Floor, Nr. Natubhai Circle, Race Course Road, Moje Jetalpur, Taluka
And Dist. Vadodara-390007. Also At: Bilipatra, Flat No. 414, Fourth Floor, Opp. Bankers Hospital, Nr. Sai Baba Society, Warasiya Ring
Road, Mouje Savad, TalukaAnd Dist, Vadodara - 390006.
To repay total outstanding amount aggregating to Rs.1,44,16,870.53/- (Rupees One Crore Forty Four Lakhs Sixteen Thousand Eight
Hundred Seventy and Paise Fifty Three Only), payable as on 09-Sep-2025, towards the outstanding amount (more particularly
Rs.1,00,50,853.51/- for KLAP39982, Rs.26,86,760.85/-for KLAP71981 and Rs.16,79,256.17 for KLAP171047), together with  further|
interestand other chargesthereon at the contractual rates upon the footing of compound interest from 10-Sep-2025, till it's actual
realization ("outstanding amount") within 60days from the date of delivery of the said Demand Notice.
The aforementioned Borrower/Co-Borrower & Legal Heir having failed to repay the amount, notice is hereby given to the Borrower/Co-,
Borrower & Legal Heir and the public in general that the undersigned has taken Physical Possession of the property described herein
below in exercise of powers conferred on him / her under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on this the 06 Day of January 2026.
The Borrower/ Co-Borrower & Legal Heir mentioned hereinabove in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the KOTAK MAHINDRA PRIME LIMITED, having
Branch office at:- 609-610, Arundeep Complex, Race Course Gotri Road, Vadodara — 390007, for an amount Rs.1,44,16,870.53/-
(Rupees One Crore Forty Four Lakhs Sixteen Thousand Eight Hundred Seventy and Paise Fifty Three Only), payable as on
09-Sep-2025, together with further interest and other charges thereon at the contractual rates upon the footing of compound interest and
substitute interest, incidental, costs and charges etc. due from 10-Nov-2025 till the date of full repaymentand/ or realization.
The Borrowers/Co-Borrowers/Legal Heirs Attention is invited to the Provisions of Sub Section (8) of Sec 13 of the Act, in respect of time|
available, to redeem the secured asset.

Description of the Immovable Property

Sr NAME OF THE DESCRIPTION OF THE PROPERTY NAME OF THE
No PROPERTY OWNER
1| Trivia, Shop No. 12, |AShop/ Show Room/ Office No. 12 on GROUND Floor admeasuring construction Owned By:
Ground Floor, Nr.  |area of 41.71 Sq. Meter. The property is in a commercial building/ complex known| 1. Mr. Rameshbhai
Natubhai Circle, Race |as 'TRIVIA, which is situated in the land bearing Revenue Survey no. 31, having Issardas
Course Road, Mouje |City Survey No. 486 PART and 487 situated at Village: Jetalpur, in Registration| ~ Revachandani
Jetalpur, Taluka and | District & Sub-district : Vadodara. The land admeasuring 4502.40 Sq. Meter outof| 2. Mr. Ashok
Dist. Vadodara-390007. |total land 5393 Sq. Meter of City Survey No. 486 and land admeasuring 514.00 Sq. Issardas
Meter of City Survey No. 487, i.e. Total Land Area of the said Property: 5016.40 Sq.|  Revachandani
Meter. 3. Mr. Deepak
The above said Shop/ Show Room/ Office is bounded as under: Issardas
East-Margin Space/C.S. No. 488,481 & 484 Revachandani
West- Common Passage of Trivia Complex 4. Mrs. Seemaben
North-Unit No. 011 of Trivia Complex Revachandani
South-O.T.S. of Trivia Complex
2 | Bilipatra, Flat No. 414, |Property being Flat No. 414, on Fourth Floor, Super Built Up Area Adm 1310.00 Owned By:
Fourth Floor, Opp.  [Sq.Fts in the scheme known as “Bilipatra Complex” situated at Revenue Survey| 1. Mrs. Seemaben
Bankers Hospital, Nr. Sai |No. 384/1 Paiki 3 Area Adm 3365.00 Sq.Mtrs City Survey No. 57 of Mouje Savad| ~ Revachandani
Baba Society, Warasiya Registration Sub District Vadodara and District Vadodara.
Ring Road, Mouje Savad, East-Margin Space
Taluka and Dist,
Vadodara — 390006 West-FlatNo. 412
North -Margin Space
South-Passage
As per the copy of documents provided for valuation the subject property is
identified.
Date: 06/01/2026 AUTHORISED OFFICER
Place: VADODARA KOTAK MAHINDRA PRIME LIMITED

Advertisement giving notice about registration under Section 366 of the
Companies Act, 2013 Part | of Chapter XXI
[Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1)
of the Companies (Authorized to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of section 366 of the
Companies Act, 2013, an application i proposed to he made after fifteen days
hereof but before the expiry of thity days hereinafter to the Registrar at Central
Registration Centre (CRC) that SHASHWAT CANCER CARE LLP, a LLF may be
registered under Part | of Chapter XX| of the Companies Act, 2013, as a Company
limited by shares.

2. The principal objects of the company are as follows:

To carry on the business in India or elsewhere of providing oncology treatment
to its patients and ather related services including setting up a Nursing home
andfor day care centre with onco pharmacy and pathology laboratory,
chematherapy facility and outpatient clinic for Cancer patients and other medical
practice, Trading and service in medicines, bandages, nutritional goods, herbals,
surgical and medical item, capsule, tablets, syrups, all kind of ayurvedik, allepathic
and homeopathic medicines, and to establish shop, showrcom, medical for the
trading of various medicines and to act as consultants and advisor providing
technical know-how, technical service and allied service of the establishment
operation and improvement of nursing home, clinics, hospitals, laboratones and
other related work and carry on activity of research in medical science for service of
healthcare to human being and to establish, Crganize, Manage, Undertake,
Promote, develop, Own, acquire, administer, improve, equip, initiate, encourage,
provide, maintain, subsidies, and run hospital, clinic, rehabilitation centre, chemist
shop, blood bank, testing Iahorator}r X-ray centre, ECG clinics, sonography
centre, diagnostic centre, scan centre, nursing home, orthopaedic centre,
physiotherapy centre, polio clinic, Medical Stores, research laboratories and
training centre, drug formulators etc
3. Acopy of the draft memorandum and articles of association of the proposed
company may be inspected at the office at SR No_ 27, Plot No. 36, 2nd-3rd Floor,
Cigis Hospital, Near Balaji Hall, 150 Feel Ring Road, Mavdi, Rajkot — 360004
(Gujarat) India.

4. Notice is hereby given that any person objecting to this application may
communicate their objection in writing to the Registrar at Central Registration
Centre (CRC), Indian Institute ofCorporateAﬂairséllCA)_ PlotNo. 6,7, 8, Sector5,
IMT Manesar, District Gurgaon, Haryana — 122050 within twenty-one days from
the date of publication of this notice, with a copy ta SE No. 27, Plot No. 36, Znd-3rd
Floor, Cigis Hospital, Near Balaji Hall, 150 Feet Ring Road, Mavdi, Rajkot— 360004
(Gujarat] India Sdl-

Alpeshkumar Jayantilal Kikani
Gautamkumar Sureshbhai Makadia
Designated Partner & Proposed Director

Dated this
10th January, 2026

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ECOLEX INDUSTRIAL PRODUCTS PVT LTD

OPERATING IN TRADING OF RAW MATERIAL FOR CERAMIC
SECTOR AT GANDHINAGAR, GUJARAT

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1 | Name of the corporate debtor along ECOLEX INDUSTRIAL PRODUCTS PVT LTD
with PAN & CIN/ LLP No. ALCR7865A

U26990GJ2022PTC130963

Shop No. FF/23- Vihani Complex, Opp
Goras Dairy, Gandhinagar Gujarat- 382721
No Website of the Corporate Debtor

At the Registered Office

2. | Address of the registered office

3. | URL of website

4. | Details of place where majority of fixed
assets are located

5. | Installed capacity of main products/ services | NA

6. | Quantity and value of main products/ NA
services sold in last financial year
7. | Number of employees/ workmen NIL

8. | Further details including last available Details can be sought by sending request
financial statements (with schedules) of two| at cirp.ecolex@gmail.com

years, lists of creditors, relevant dates for
subsequent events of the process are
available at:

9. | Eligibility for resolution applicants under Details can be sought by sending request
section 25(2)(h) of the Code is available at: | at cirp.ecolex@gmail.com

10.| Last date for receipt of expression of interest | 27/01/2026

11.| Date of issue of provisional list of 02/02/2026
prospective resolution applicants

12.] Last date for submission of objections to | 07/02/2026
provisional list

13.| Date of issue of final list of prospective 12/02/2026
resolution applicants

14.| Date of issue of information memorandum, | 17/02/2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15.| Last date for submission of resolution plans | 17/03/2026

16.| Process email id to submit EOI

cirp.ecolex@gmail.com

Note : The above information is provided from the details provided by the Suspended Board
of Directors. Sd/-
Mr. Rahul Nareshbhai Shah
Resolution Professional
Reg No- IBBI/IPA-001/IP-P02170/2020-2021/13367
Validity of AFA till 30.06.2026
20 Sudershan Society, Part 2, Naranpura, Ahmedabad

. . Ahmedabad

Date :10/01/2026
Place : Ahmedabad
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THIS IS A PUBLIC ANNOUNCEMENT FOR AN INFORMATION PURPOSE ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

indosmc
INDO SMC LIMITED

CORPORATE IDENTITY NUMBER: U71100GJ2021PLC125904

Our Company was originally incorporated as ‘INDO SMC PRIVATE LIMITED ’a private limited company under the Companies Act, 2013 at Ahmedabad, Gujarat,
pursuant to a certificate of incorporation dated September, 27, 2021, issued by the Registrar of Companies, Ahmedabad (“RoC”). Thereafter, name of our Company
was changed from ‘INDO SMC PRIVATE LIMITED to ‘INDO SMC LIMITED’, consequent to conversion of our Company from private to public company,
pursuant to a special resolution passed by the shareholders of our Company on June 18, 2024 and a fresh certificate of incorporation consequent to change of name
was issued by the Registrar of Companies, Ahmedabad on August 07, 2024. Our Company s Corporate Identity Number is U71100GJ2021PLC125904. For details
of change in Registered office of our Company, please refer to the chapter titled “History and Certain Corporate Matters” on page 184 of the Red Herring
Prospectus.

Registered Office: 809, Shilp Zaveri Shyamal Cross Road, Vejalpur, Shyamal, Ahmedabad Guijarat, India, 380006
Tel: +91 7575812866 Website: www.indosmc.com E-mail id: cs@indosmc.com; Investor Grievance Email Id: investor@indosmc.com
Contact Person: Ms. Avani Patel, Company Secretary and Compliance Officer;

OUR PROMOTERS: NITIN JASVANTBHAI PATEL, NEEL NITESHBHAI SHAH,
RIKTABAHEN SONAWALA, CHAITANYA PATEL AND RACHIT JAIN

INITIAL PUBLIC OFFER OF UP T0 61,71,000 EQUITY SHARES OF FACE VALUE % 10 EACH (THE “EQUITY SHARES”) OF INDO SMC LIMITED (“OUR COMPANY” OR THE
“ISSUER”) FOR CASH AT AN ISSUE PRICE OF X [+] PER EQUITY SHARE (INCLUDING A SECURITIES PREMIUM OF X [+] PER EQUITY SHARE) (“ISSUE PRICE”),
AGGREGATING UPTO X [+] LAKHS (THE “ISSUE”) OF WHICH 3,09,000 EQUITY SHARES AGGREGATING TO X [ +] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION”). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION I.E. ISSUE OF 58,62,000 EQUITY
SHARES OF FACE VALUE OF X 10 EACH AT AN ISSUE PRICE OF % [+] PER EQUITY SHARE AGGREGATING UPTO X [ ] LAKHS IS HEREINAFTER REFERRED TO AS THE
“NET ISSUE”. THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 27.00 % AND 25.65 % RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF
OUR COMPANY.

CORRIGENDUM TO THE RED HERRING PROSPECTUS-NOTICE TO THE INVESTORS

With reference to the Red Herring Prospectus dated January 06, 2026, statutory advertisement dated January 07, 2026 and Abridged Prospectus, it is to be noted that
due to the announcement of Bank holiday on January 15, 2026 in Maharashtra, the upcoming Initial Public Offer of INDO SMC Limited which was earlier closing on
January 15, 2026 will now close on January 16, 2026. On Page no. 1,3, 9, 12, 67 and 260 of the Red Herring Prospectus under Bid/ Issue Programme on Cover Pages,
Definitions, General Information and Terms of the Issue, point to be read as follows, Thus, investors should note the following:

Anindicative timetable in respect of the Issue is set out below:

Event

Anchor portion Issue Opens/Closes on

Issue Opening Date

Issue Closing Date

Finalisation of Basis of Allotment with the Designated Stock Exchange (T+1)

Initiation of Allotment/ refunds/unblocking of funds from ASBA Account or UPI D linked bank account (T +2)
Credit of Equity Shares to demat accounts of Allottees (T+2) On or about Tuesday, January 20, 2026
Commencement of trading of the Equity Shares on the SME Platform of BSE Limited (T+3) Onor about Wednesday, January 21, 2026
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respectively. Any potential investors should note that investment in equity shares involves a high degree of risk and for details relating to the same, please refer to the RHP
including the section titled “Risk Factors” beginning on page 33 of the Red Herring Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended or any state securities laws in the United States, and unless so
registered, and may not be issued or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the
Securities Act, 1933 and in accordance with any applicable U.S. State Securities laws. The Equity Shares are being issued and sold outside the United States in ‘offshore
transactions’ in reliance on Regulation “S” under the Securities Act, 1933 and the applicable laws of each jurisdiction where such issues and sales are made. There will be no
public offering inthe United States.

Public Notice

ECOFY FINANCE PRIVATE LIMITED
CIN: U65990MH2022PTC378560

Address : Level 12, Birla Aurora, Dr. Annie Besant Road, Worli, Mumbai — 400030 Maharashtra, India

Tel. No : 18602662059 | email id : support@ecofy.co.in | website : www.ecofy.co.in

JOINT PUBLIC NOTICE FOR CHANGE IN SHAREHOLDING

[In terms of Paragraph 8-10 of Reserve Bank of India (Non-Banking Financial Companies — Acquisition of Shareholding or Control) Directions, 2025 dated November 28, 2025]

Ecofy Finance Private Limited (the “Company”) is a private limited company incorporated under the provisions of the Companies Act, 2013, and registered with Reserve Bank of India (“RBI”) under
Section 45-1A of the Reserve Bank of India Act, 1934, as Non-Deposit taking Middle Layer Non-Banking Financial Company by virtue of certificate of registration (bearing reference No. N-13.02441 dated
November 14, 2022). The Company’s registered office is located at Level 12, Birla Aurora, Dr Annie Besant Road, Worli, Mumbai 400030, Maharashtra, India.

In order to expand its capital base and considering the necessity of new long term capital, the Company proposes to issue Equity Shares / Compulsorily Convertible Preference Shares (CCPS) to:

a. GREEN GROWTH EQUITY FUND, a Category Il Alternate Investment Fund registered with the Securities and Exchange Board of India

b. NEDERLANDSE FINANCIERINGS-MAATSCHAPPIJ VOOR ONTWIKKELINGSLANDEN N.V., a company incorporated at and registered under the laws of Netherlands
c. BRITISH INTERNATIONAL INVESTMENT PLC, a public limited company incorporated at and under the laws of England and Wales
d. FINNFUND DIGITALACCESS IMPACT FUND I LP, a limited partnership incorporated at and under the laws of Finland

In view of the above, the Company had sought prior approval of the RBI pursuant to SBR Master Direction for change in shareholding of more than 26% on a fully diluted basis by the proposed
shareholders. In this regard, the RBI has granted approval to the Company for change in the shareholding vide its letter bearing reference CO.DOR.HGG.N0.S7647/16-80-001/2025-2026 dated January

8, 2026.

The proposed transaction will be effected upon fulfilment of various agreed upon conditions precedent and not before the expiry of 15 days from the date of publication of this public notice.

The Company is registered as a non-deposit taking non-banking financial company and does not propose to accept public deposits either before or after change in shareholding of the Company. There
are no public deposits outstanding as on the date of this notice.

This joint public notice is intended to provide notice to the public regarding the proposed changes in the shareholding as a result of the aforementioned proposed transaction. Any clarifications and/ or
objections in this regard may be addressed to the Company at its registered office mentioned above within 15 days from the date of publication of this notice or by email at secreterial@ecofy.co.in. A
copy of the notice is also available on the Company’s website at www.ecofy.co.in

Issued By:
Sd/-
Ecofy Finance Private Limited

(Company)

Sd/-

BRITISH INTERNATIONAL INVESTMENT PLC

(Investor)

Place: Mumbai
Date: January 10, 2026

Sd/-
GREEN GROWTH EQUITY FUND

(Represented by and acting through its investment manager,

Eversource Capital Private Limited)

(Investor)

Sd/-

(Investor)

Sd/-

NEDERLANDSE FINANCIERINGS-MAATSCHAPPIJ
VOOR ONTWIKKELINGSLANDEN N.V.

(FMO)

(Investor)

FINNFUND DIGITAL ACCESS IMPACT FUND | LP




